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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI SUPPLEMENTARY AFFIDAVIT
IN
INTERVENTION APPLICATION NO. 288 OF 2024 IN

OA'NO. 526 OF 2023

GANGA SEVA ABHIYANAM AND OTHERS PETITIONERS
- VERSUS
UNION OF INDIA - RESPONDENT
IN THE MATTER OF

SHRIKANTA MAHESHWARI W/0O LATE RAVINDRA KUMAR MAHESHWARI R/O
315A/412 JAMUNA BANK RAOAD CHAUKHANDI KYDGANJ, PRAYAGRA] 211003

- %

1. That the aforesaid supplementary affidavit in light of the intervention application
stands filed with reference to the plea of the petitioner which was regarding
declaration/clarification of the prescribed area of the petitioner not falling within
HFL+ 500 metre zone which in light of the order of 2011 was declared to be a
re;stn'cted area. '

2. Thatitis impera‘tive to be mentioned that in light of the previous order passed by the
Hon'ble NGT the aforesaid aspect was duly clarified wherein the restricted zone was
clearly denoted to be HFL+500 metres of river Ganges and adjoining areas near
Sangam and did not extend to river Yamuna.

= 3. That the Cause of action in the present case is parochial to the said aspect as the area

in question owing to which the applicant had a locus to file the application stands

located at a distance of 3 Kms from the Sangam and as such in no manner falls within

the line of protection which is HFL+500 metres.

hat despite the said factors the authority owing to lack of clarification with regard
§'the area in question rejected the grant of FAR request upon the pretext that the
\ 9id area was also covered and barred by the order of 2011 and the matter was

Bjudice before the Hon'ble NGT.
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. That though the said dichotomy stood clarified by the Hon’ble NGT but owing to
the same not having been extended to the case of the applicant the applicant was
not:axtended the relief.

6. That for reference of the Hon'ble Tribunal the applicant hereby intends to
reiterate para 9 of order dated 11.02.2025 which s as follows:

“9. Having heard learned counsel for the parties and perusal of records, it is
noticed that the Division Bench of the Allahab;d High Courtin Public Interest
Litigation (PIL) No. 4003/2006, by order dated 22. 04.2011 had directed that
no construcuon shall be undertaken by the Allahabad Development

. Authority or by any private builder within 500 meters of the highest flood

level of-river Ganges in city of Allahabad as well as part of river Yamuna

adjoining the river Ganges, ie, Sangam. The Allahabad Development

Authority and district administration were directed by the Division Bench of

the High Court to ensure that no construction is made in that area.”

7. That with due reference to the same it is imperative to be stated that the project
of the petitioner is neither located on the banks of river Ganga nor on river
Yamuna adjoining Sangam and the displacement distance of the project in
question happens to be more than 3.5 kms from Sangam and therefore nowhere
primarily lies within the prohibited range of zone as directed by the order dated
22.04.2011 passed by the Hon'ble High Court.

8. That the respondent authorities in light of the said order issued an umbrella
injunction on all projects including the project of the applicant though the same

- was~ beyond the extent of the prohibited zone and under aegis of this
misinterpretation the applicant has been suffering ever since.

9. That as far as the scheme of plan of action stands concerned and the processes
emanating from Ganga Protection Scheme are concerned the same completely

. exclude any part of river Yamuna and is only paroehial to river Ganges and the
adjoining areas of Sangam and does not extend to the entire scheme of river
Yamuna. -

10. Moreover, as far as the HFL +500 metre borderline zone and its framework is

concerned the same also does not find its extension upto river Yamuna in the

____ “Master Plan" and therefore the conclusive inference that stands drawn is the fact

. Q N (‘) relatmg to the problem of town planning and urban n development, which needed
- to be tackled resolutely and therefore, the act was enacted. In pursuance of the
above, Prayagraj Development Authority (formerly known as Allahabad
Development Authority) was constituted to promote and secure the development

- of the development area according to the plan and generally to do anything
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necessary or expedient for purposes of such development for the purpose

incidental thereto.

12.That in meantime the Government of Uttar Pradesh vide G.O. dated 23.09.1998

and '16.11.1988 in compliance of the direction issued in the WPIL No.2155/97
titled Rakesh Kumar Jaiswal Vs State of U.P. directed that no construction within
200 mtr from the edge of the river would be allowed and accordingly the map
should be passed. Further the GO directed that it must be ensured that no flow of
sewer or drainage to end up in river ganga without treatment of the same. This
was reiterated vide GO dated 05.02.2000 and 31.07.2000, issued by Govt. of UP.

The copy of the‘GO dated 05.02.2000 & 31.07.2000 are annexed herewith and

marked as ANNEXURE A-1.

13.That it is worth mentioning that the issue of 500 Mtr comes from the confusion,

which, most humbly being submitted was the misreading by the Ld. Amicus on a
report presented before the Hon’ble High Court. It is most respectfully submitted
that at the relevant point of time, Master Plan-2021 was being drafted. Sahara
India applied for the change of land-usage as commercial in Mauja Mavaiya and
Mavaiya Devrakh Uperhar, Tehsil- Karchana, Allahabad for the total land area 133
acres. This proposal was brought Before the Board of Allahabad Development
Authority, whereby resolution Item No. 45 was deliberated. Now the Hon’ble High
Court proceeded on the erroneous pretext of Complete bar of 500 Mts from river

tat/ river edge by the ADA.

14.That the Hon'ble High Court of judicature at Allahabad in Writ Petition No.

4003/2006 titled In RE: Ganga Pollution vs State of U.P, and Ors. passed the order
dated 22.04.2011 whereby the H;n'ble High Court directed as under:

“... Ganges plain in the northern India has been always treated to be
most fertile area. Due to increase of population enormous and unregulated
and unplanned constructions have begun on both sides of river Ganges, which
is continuous and unabated process. It has been noticed that in highest flood
0f 1978, large number of villages on the bank of river Ganges had submerged.
Learned Amicus Curiae has brought on the record a booklet issued by the
District Administration Allahabad ‘Badh Prabandh Yojna 2011-2012' in
which flood affected villages have been mentioned and the villages
]ahangi;abad and Mavaiya, where the sewage farm land is situate have been
included in the villages which are affected by Ganga flood. Unabated and
enormous construction on the river bank is also one of the source of
increasing pollution in river water and a source for throwing untreated
sewage dirt in the river with no mechanism to check. As noticed above,
Allahabad Development Authority while rejecting the application of Sahara
Commercial Corporation for permitting the change of land use as residential
in villages mentioned therein, recorded that within 200 meters from highest

flood level, construction is wholly prohibited and within next 300 meters

§9; ‘L(o(o:f‘c\




188

-

permission be granted only in special circumstances. Restriction in making
construction of housing colony within 500 meters of highest flood level of
river is necessary and mandatory to check the further pollution which may
be caused by such housing colonies. We have noticed that in spite of repeated
directions, neither the Nagar Nigam nor the State of U.P. has been able to

come with any measure to check release of untreated sewage in river Ganges.

134 MLD untreated sewage, according to own case of Nagar Nigam is being
discharged in river Ganges daily and according to the respondent new
sewage treatment plant of the capacity 60 MLD shall be commissioned by
2013. New sewage treatment plant which has been mentioned and proposed
has yet not started and we have reasonable doubt as to whether it will be
able to function by 2013. Stopping construction up to 500 meters from
highest flood level on the banks of both the rivers Ganges and also on the part
of river Yamuna adjoining :s‘angam has to be directed in the city of Allahabad.
The earlier order dated 28.3.2011 however requires modification.

We thus direct that no construction shall be undertaken by the
Allahabad Development authority or by any private builders within 500
meters of highest flood level of river Ganges in city of Allahabad as well as
part of river Yamuna adjoining the river Ganges (Sangam). The Allahabad
Development Authority and the district administration shall ensure that no
construction be made in the aforesaid area. We however, give liberty to any
aggrieved person to make appropriate application in this petition with
regard Eo above restrictions, if he feels so aggrieved.”

- The.copy of the order dated 22.04.2011 passed by the Hon’ble High Court of
Judicature at Allahabad is annexed herewith and marked as ANNEXURE A-2.
15.That the Prayagraj Development Authority (formerly known as Allahabad
Development Authority), on 11.05.2011, filed the Counter- Affidavit vis-a-vis an
- Application for the Vacation of Stay order dated 22.04.2011 passed by the Hon'ble
- High Court of Judicature at Allahabad, which is available on record of the Hon’ble
Tribunal on Page No.3732, which was numbered as: 1A/26/2006 (148387/2011).
Prior to it, the Prayagraj Development Authority filed an application for the
vacation of stay on 22.04.2011, which was numbered as 1A/3/2006
(125684/2011), which was also not decided for vacating the stay order dated
28.03.2011. ’
1’6\ at. to get the vacation of stay, the Authority went to the Hon'ble Supreme Court
;u&e SLP (C) No. 22780-2011 titled Allahabad Development Authority Tr. Vice

A G n V‘
s

v

S\ /‘f)..',‘"!» /Cha:rman Vs. RE. Ganga Pollution H.B. Ji Maharaj, which was disposed-off as
. ‘{\?\m g l withdrawn with the liberty that the Authority would like to move an application
. XZ /Y pefore the High Court for vacation of the orders impugned in these petitions.

‘Accordingly, the Special Leave Petitions were dismissed as not pressed. The

Hon’ble Supreme Court further clarified that they have not expressed any opinion

. | Eai 1»<a"'+“
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on the merits of the contentions raised in these petitions as also on the application

proposed to be filed before the High Court.
The copy of the order dated 08.08.2011 passed by the Hon’ble Supreme Court in
SLP (C) No. 22780-2011 titled Allahabad Devt. Auth. Tr. Vice Chairman Vs. Re.
Ganga Pollution H.B. Ji Maharaj is annexed herewith and marked as
ANNEXURE A-3.
17.Thatin its Board Meeting dated 27.12.2004, the Prayagraj Development Authority
vide Resolution No. 1318 had resolved that it would adopt G.0O. dated 31.07.2000
and it was also resolved that from future no construction activity would be
permitted withig 200 meters from the highest flood level of the river Ganges and
the same would be implemented in the Master Plan 2021 which is enforceable.
The copy of the Resolution No. 1318 is annexed herewith and marked as
ANNEXURE A-4.
18.That the Item no. 45 appearing at page no. 200 of the Master Plan document is a
part'of the objections and suggestions tendered by the committee constituted to
discuss the draft Master Plan 2021. A perusal of page 170 of the Master Plan itself
- would reveal that while column no. 1 relates to name and address of the person,
column no. 3 relates to the objections and suggestion of the person concerned
K upon which in the next column contains the departmental note and lastly the
recommendatlons of the committee have been contained. A conjoint reading of
page 170,200 and 201 would therefore, leave no room of doubt that serial no. 45
was actually a suggestion submitted by Mr. S. Faizal, Manager, Sahara India
Commercial Company Ltd, Lucknow wherein in the next column the false
suggestion of Mr. S. Faizal has been mentioned. In the next column thereafter is
contained the departmental note and in the last column the recommendations of
the committee to examine the suggestions and objections has been mentioned.
19. That suggestions/objections of Mr. S. Faizal contained at serial no. 45 came to be
considered in the 83t meeting of the Authority dt. 3.4.2005. The agenda note
placed before the Authority in the meeting dt. 3.4.2005 as well as the resolution
no. 1337 resolved by the Authority in the said meeting are clearly mentioned at
page 168 of the #aster Plan document.
20.That perusal of page 168 would show that the recommendation made by the

TA R committee while dealing with the suggestions and objections of Mr. S, Faizal at

<exjal No. 45 recommending restrictions in the raising of the construction upto

Savita Cavi ye) of 500 Mtr from the highest flood level was not accepted by the Authority

\ Regﬁa\()»(”} 42 hnd/ consequently the recommendation made by the committee was neither
%bf _ \“'\ -‘accepted nor it could be treated to be a decision by the competent authority for

_"" the said premises.

¥ 21.That the decision contained at page 168 is based upon the Government Order

issued on 31.7.2000 of the State Government which has been annexed, at page 166

of the Master Plan document.

| Sei Koot
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2. That from perus;ﬂ of the above decision It is clear that the ultimate decision taken
by the Authority on the issue relating to imposing of restrictions for raising
constructions within a specified distance from the river itself was confined only
to the extent of 200 meters from the bank (Nadi Tat) of the river itself.

23.That the Authority, therefore, has never at any point taken a decision to restrict

construction up to 500 meters from the highest flood level in the final text of the
Master Plan 2021, which is currently in force and operative. The contrary
suggestion made by the learned Amicus Curiae was based on a complete
misreading and misconstruction of the Master Plan document itself and is
therefore liable to be disregarded.
A true copy of the Master Plan-2021 is annexed herewith and marked as
ANNEXURE A-5.
24.That it is imperative to note that the Town And Country Planning Organisation,
Ministry of Housing and Urban Affairs, Government of India issued River Centric
- Urban Planning Guidelines, 2021.
25. Under these guidelines, it has been stated that River Regulation Zone (RRZ) draft
policy defines the area for protection from further encroachments as the “Active
Flood Plain”, which will be marked by the high flood line.

s 26.1t further states that “Active Flood Plain”, in entrenched stretches, will be the
available space in the valley. In embanked stretches, it would be the area between
two embankments or roads along a river acting as an embankment. In other
stretches of the river, the active flood plain will be the 100-year flood line, the land
which gets flooded during a 100- year storm. The idea was to establish a no-
development zone not less (in area) than the active flood plain.

— 27.That under the head of Lateral Zonation of river banks “Active Flood Plain” is
defined as High Flood Line (HFL) which in entrenched / embanked stretches of a
river stretch shall be the available space (including the river channel/s) in the

* valley of entrenched stretch or between two embankments or between existing
roads on either side along a river acting as an embankment. In other stretches of

- the river, HFL/ active flood plain shall be the 100- year flood line,

The true copy of the River Centric Urban Planning Guidelines, 2021 issued by the
Town and Country Planning Organisation, Ministry of Housing and Urban Affairs,
Government of India is annexed herewith and marked as ANNEXURE A-6.

28. That to substantiate the historical flood record of the area, it is imperative to note

: -ﬁ?\» that the Allahabad Gazetteer categorically records that the last instance of

e Cald ﬂoodmg in the area occurred in the year 1875, when the embankment near Balua

Ghat was breached. The Gazetteer further notes that since then, no such flooding
SFug " has been recorded, and that the embankment constructed during Akbar’s reign
I has protected the low-lying areas from inundation for last 150 years, The extract
L from the said Gazetteer, being an official publication and a document of historical

and administrative authority, serves as conclusive proof of the embankment

s Eoi Kowd"\
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serving as the effective High Flood Line (HFL) for the city of Prayagraj.

29.That the Gazetteer further elaborates that the majority of the city is situated on

elevated terrain, including the civil station, cantonments, and core urban areas,
with only a few peripheral muhallas (nelghbourhoods) lying in low-lying zones.
Even these areas, such as Kydgan] and Daraganj, have remained protected due to
the presence of a continuous embankment system and the natural kankar ridges
running along the riverbanks. The area between Prayag Station and the Fort,
historically used for the annual Magh Mela, is also shielded by this embankment.
Given the absence of any flooding for over a century and a half, it is evident that
the city's vulnerability to floods has been effectively neutralized by structural
interventions and natural geography.

The relevant extract of the Allahabad Gazetteer has been annexed herewith and

marked as ANNEXURE A-7.

30.That even if the standard of the 100-year flood line is applied to determine the

HFL, the embankment itself qu‘aliﬂes as the outermost and highest line ever
reached or threatened by floods in the recorded history of the area. Therefore, the
embankment must be treated as the HFL in accordance with both the language
and intent of the RRZ Guidelines.

31.That it is further pertinent to submit that the Sub-Divisional Magistrate (SDM),

after due inspection and consideration of all relevant records while granting the
No Objection Certificate (NOC) for the proposed construction, has categorically
stated that the project site neither falls within the HFL+500 m region nor has it
ever been found to be inundated by floods. The SDM's findings reaffirm the
historical and topographical position that the embankment has successfully
prevented inundation in the areafor over 150 years. This observation by the SDM
lengs further credence to the assertion that the embankment defines the High
Flood Line (HFL) and determines the floodplain zone in the context of the River
Regulation Zone (RRZ) Guidelines, 2021.

A true copy of the observations and findings by thg SDM while granting NOC for
thg proposed construction on the disputed land is attached herewith and marked

as ANNEXURE A-8.

32.That the observation and finding of the Sub-Divisional Magistrate (SDM) hold

considerable significance, as they originate from the competent local authority

responsible for evaluating ground realities and ensuring compliance with

NS se regulati
< environmental and land-u gulations. As the statutory officer having

over the concerned area, the SDM’ R
]l\msdxctlon S on-site assessment and the

1s$uance of the NOC carry substantial evidentiary value, His unequivocal

) .\Sétement that the site does not fall within the flood-prone zone is based on official

/ '..\records. local knowledge, and physical inspection. In light of the River Regulation

Zone (RRZ) Guidelines, 2021, such a considered finding provides a credible basis

for determining the extent of the floodplain and supports the permissibility of the

gg; ﬁ( am+6\
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proposed constriction, 8
33.That it is most respectfully submitted that the HFL demarcation has already been
done for the District of Prayagraj. However, the Flood- plain zone demarcation in
compliance of the River Ganga Rejuvenation Order of 2016 is in progress and
being done by the competent authorities.
34.That the imposition of a 500 metre no-construction zone along the Yamuna River
may be viewed as an overly stringent restriction, especially when compared to the
Coastal Regulation Zone (CRZ) framework under the CRZ Notification, 2019. As
per CRZ framework, a 500-meter regulated zone is prescribed for coastal areas,
with only a 200-meter no-development zone in rural areas (CRZ-IlI), and a 500-
meter no-construction zone reserved for ecologically sensitive areas (CRZ-I). In
this context, applying a stricter restriction to a river than to oceanfront areas
appears to be disproportionate, particularly in light of historical flood data which

indicates that the Yamuna has hardly ever inundated the concerned area since

- 1875. v
A true copy of the Coastal Regulation Zone Notification 2019 is attached herewith
and marked as ANNEXURE A-9.
- 35.That the CRZ 2019 guidelines prescribing a 500-meter no-development buffer

from the High Tide Line (HTL) may be appropriate for coasts due to tidal

= fluctuations, storm surges, and erosion. However, applying the same distance

from the High Flood Line (HFL) of rivers, especially in NGT proceedings related to
the Yamuna, would be a geographically unsound comparison.

- 36.That the HTL is a dynamic, shifting line influenced by daily tides, unlike the HFL,
which marks af extreme, infrequent event. The Yamuna's flooding is seasonal and
mostly predictable, constrained by channel morphology and embankments. Using
HTE]ogic for rivers ignores key hydrological differences. A rigid 500-meter buffer
from HFL would misrepresent the river's natural behavior.

37.That though the NGT's concern for preserving the Yamuna floodplain is valid,
imposing a CRZ-style 500-meter buffer from HFL is excessive and ignores river-
specific geomorphology. Riverine floods differ from tidal encroachments; they
foilow established patterns shaped by terrain, sedimentation, and existing
protections. The Yamuna's floodplain includes natural levees and elevation
variations that reduce flood risk in many adjacent areas. Imposing blanket

/—_?restricﬁons disregards this complexity. Responsible development, guided by

g@’iﬁéuﬁled floodplain zoning, is more appropriate. Applying HTL rules to HFL

N 3
= ,/ g . undermines context-specific environmental governance.
At

™~

= 38.That/in Jqdition to the applicant’s project, several important projects are also
~' b_eingq\;ndertaken, including part constructions at the Harish Chandra Research

\;* {.l_nétimte (Department of Atomic Energy, Government of India) and housing

——

f

projects by the authority for all segments of people under the New Prayagam
Scheme.
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J

iously be pleased to grant
9. That in light of the said facts the Hon'ble NGT may graciousty P

that relevant actions
the same clarification in the application of the applicant s0
be taken in due course, he p
¢ as the
40.That the said "supplementary affidavit shall stand treated

intervention application and shall stand taken on record.
-a

art of the

Dated: 17.05.2025 "2 C OUNSEL FOF TWANT'
- Place: Prayagraj | (Shrish Chandra)
) Registration no.- UP 3429/18
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(//;5'4/0@ BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL |o
NDF 3 ‘; BENCH, NEW DELHI SUPPLEMENTARY AFFIDAVIT
" ) IN
‘ 'i INTERVENTION APPLICATION NO. 288 OF 2024 IN
o 0A NO. 526 OF 2023
17k5/ 23 " GANGA SEVA ABHIYANAM AND OTHERS PETITIONERS
’ VERSUS
. UNION OF INDIA RESPONDENT
. IN THE MATTER OF

SHRIKANTA MAHESHWARI W/0 LATE RAVINDRA KUMAR MAHESHWARI R/0
315A/412 JAMUNA BANK RAOAD CHAUKHANDI KYDGAN]J, PRAYAGRA]J 211003

~ AFFIDAVIT OF

SHRIKANTA MAHESHWARI W/O LATE RAVINDRA KUMAR MAHESHWARI R/O

‘QO T4 3\15A/412 JAMUNA BANK RAOAD CHAUKHANDI KYDGAN]J, PRAYAGRA]J 21 1003

9}' ' at | am the applicant in the above mentioned application and as such I am
\ A <&a
L‘/) - conéersant with the facts and circumstances of the present case.
\\O’:_“\Q\}'\ i
- L' 2. That the contents in the accompanying application from Paras 1-40 at
i pages 1-9 are true and correct to the best of my knowledge and belief, based on
information derived from the record of the case and legal submissions made therein are
- as per the advice of the TA counsel and are believed to be true and correct.
3. That the averments of the facts stated herein above are true to the best of my
knowledge and belief and no part of is false and nothing material has been concealed
thereof.
- 4. That the contents of above paragraphs of the present affidavit and the contents
accompanying supplementary have been well understood by me.
- Eai [n(aod?\

DEPONENT
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\

VERIFICATION .

Verified at on this that the contents of my

above affidavit are true and correct and no part has been concealed thereof.

S5 Kamf’c\

DEPONENT
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Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 4003 of 2006
Petitioner :- Re: Ganga Pollution
- . Respondent :- State Of U.P. And Others
Petitioner Counsel :- Vijay Chandra Srivastava,A.K. Gupta,A.K.
Srivastava,Anil Tiwari,Arun Kumar,Arvind Agarwal,Baij Nath
Yadav,Baleshwar Chaturvedi,D.B. Mishra,D.S. Mishra,Jagdish
Tewari K.C. Pandey,P.N. Mishra,S.K. Srivastava,Shailesh
Singh,Sharad Kr. Srivastava,Sunita Sharma,V.B. Singh,V.C.
Mishra,Vivek Mishra

Respondent Counsel :- C.S.C.,A.K. Mishra,Ajay Bhanot,Anjani
Kumar Mishra,C.L.Pandey,Chandan Sharma,Dr. H.N.Tripathi,H.N.
Singh,Hem Pratap Singh,Iqbal Ahmad,M.C. Chaturvedi,N. Misra,P.S.

= Baghel,R.B. Shukla,Rajiv Lochan Shukla,S.A. Lari,S.M.A. Kazmi,S.P.
Kesharwani,S.P. Singh,T.M.Khan,Vivek Birla,Vivek Verma,W.A.
Hashmi

Hon'ble Ashok Bhushan,J,

Hon'ble Arun Tandon,J,
- Heard Dr. Ashok Nigam, learned Additional Solicitor General

of India, assisted by Sri Ajay Bhanot for Union of India, Sri U.N.

Sharma, leamed Senior Advocate, special counsel for the State of

U.P., Sri S.G. Husnain, leamed Additional Advocate General assisted
- by Sri S.P. Kesharwani, learmed Additional Chief Standing Counsel
for the State, Dr. H.N. Tripathi, learmed counsel for U.P. Pollution
Control Board, Sri-S.D. Kautilya, leamed counsel for Municipal
Corporation, Allahabad, Sri Rajeev Lochan Shukla, learned counsel
for the Tanneries and Sri A.K. Gupta, learned amicus curiae as well

- as Sri Ashwani Kumar Misra, leamed counsel appearing for newly

. impleaded respondent, Allahabad Development Authority.

Learned amicus curiae has filed an application for
) impleadment of the State Level Environment Impact Assessment
- KP\RY \\ authority, Uttar Pradesh, through its Member Secretary, Pickup
- < PV

> \

/\ G OB Bhawan, Gomti, Nagar, Lucknow and Allahabad Development

| (=30 /VAuthon'ty though its Vice Chairman, Indira Bhawan, Civil Lines,

- :"\\ N Allahabad as respondents No. 18 and 19. The impleadment
Ng \\;:” application is allowed.
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what measures should be taken for checking the pollution in river
Ganges is the main subject of present writ petition. In that regard
We can proceed to examine and take appropriate measures so that
river Ganges may not be further polluted. It is also relevant to refer
to the decision of the State Government taken in the meeting dated
15.4.2011 as referred above. From the aforesaid proceedings dated
15.4.2011, it appears that 13.88 hectares of land which was given
fqr fish farm be asked to be returned from Fisheries Department. It

was also observed that for extension capacity of sewage treatment
plant, land is available.

Learned amicus curiae has also pointed out that another

. decision has been taken by administration to construct the housing
colony in the locality Ganga Nagar on the bank of river Ganga.

Ganges plain in the northern India has been always treated

to be most fertile area. Due to increase of population enormous and

< unregulated and unplanned constructions have begun on both sides

of-river Ganges, which is continuous and unabated process, It has

been noticed that in highest flood of 1978, large number of villages

on the bank of river Ganges had submerged. Learned Amicus

Curiae has brought on the record a booklet issued by the District

- Administration Allahabad 'Badh Prabandh Yojna 2011-2012' in |

. which flood affected villages have been mentioned and the villages |

Jahangirabad and Mavaiya, where the Sewage farm land is situate

have been included in the villages which are affected by Ganga
- flood.

Unabated and enormous construction on the river bank s

A N also one of the source of increasing pollution in river water and a {
Py . or throwing untreated sewage dirt in the river with no {
D . 5
EAN mechanism to check. As noticed above, Allahabad Development !

‘\‘\"\?O\f,\' Authority while rejecting the application of,s'ahara Commercial
Corporation for permitting the change of Jand use as residential in
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villages mentioned therein, recorded that within 200 meters from
highest flood level, construction is wholly prohibited and within next
300 meters permission be granted ‘only in special circumstances.
Restriction in making construction of housing colony within 500
meters of highest flood level of river is necessary and mandatory to
check the further pollution which may be caused by such housing
colonies. We have noticed that in spite of repeated directions,
neither the Nagar .Nigam nor the State of U.P. has been able to
come with any measure to check release of untreated sewage in
river Ganges. 134 MLD untreated sewage, according to own case
of Nagar Nigam is being discharged in river Ganges daily and
according to the respondent new sewage treatment plant of the
capacity 60 MLD shall be commissioned by 2013. New sewage
treatment plant which has been mentioned and proposed has yet
not started and we have reasonable doubt as to whether it will be
able to function by 2013. Stopping construction up to 500 meters
from highest flood level on the banks of both the rivers Ganges and
also on the part of river Yamuna adjoining Sangam has to be
directed in the city of Allahabad. The earlier order dated 28.3.2011
however requires modification.

We thus direct that no construction shall be undertaken by
the Allahabad Development authorfty or by any private builders
within 500 meters of highest flood level of river Ganges in city of
Allahabad as well as part of river Yamuna adjoining the river
Ganges (Sangam). The Allahabad Development Authority and the
district administration shall ensure that no construction be made in
the aforesaid area. We however, give liberty to any aggrieved
person to make appropriate application in this petition with regard
bove restrictions, if he feels so aggrieved.

Sri Rajeev Lochan Shukla, Ieained counsel appearing for the
tanneries has submitted that a date be also fixed for considering

——
[
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COURT NO.S SECTION XI
¥ PR BME COURT OF INDIA
RECORD OF PROCEEDINGS

Petitions for Special Leave to Appeal

(Civil)....../2011
(From the jud t dq cc 12501/2011 o G

gements and orders dated 28/03/2011, 22/4/20 an
27/5/2011 in PIL No. 4003/2006 of Tp JUDICATURE
AT ALLAHABAD) © HIGH COURT OF

ALLAHABAD DEVT.AUTH.TR.VICE CHATRMAN
VERSUS

RE.GANGA POLLUTION H.B.JI MAHARAJ & ORs
WITH I.A. No.

petitioner (s)

Respondent (s)
1(C/Delay in filing SLP and office report)

Date: 08/08/2011 These Petitions were called on for hearing

, today.
CORAM :
HON"BLE MR. JUSTICE D.K. JAIN
HON'BLE MR. JUSTICE ASOK KUMAR GANGULY
For Petitioner(s) Mr,

Ajay Kumar Misra, Sr. Adv.
Mr. Ashwani Kumar Misra, Adv.
5 Ms. Anuradha Dubey Mishra, Adv.
Ms. Tulika Mukharjee, Adv.
for M/S Anuradha & Associates.
For Respondent (s)

Mr.Anish Kumar Gupta,Adv.
-

UPEN hearing counsel the Court made the following
ORDER

Learned Senior Counsel appearing for the

petitioner seeks leave to withdraw the petitions,

- stating that the petitioner Authority would like
to move an application before the High Court for
vacation of the orders impugned in these
petitions. Accordingly, the Special Leave
Petitions are dismissed as not pressed. We may
clagify that we have not expressed any opinion on
the merits of the contentions raised in these
petitions as also on the application proposed to
be filed before the High Court.

(VINOD LAKHINA) (KUSUM GULATI)
Court Master - Court Master
-
- -
»>
-
-

(9
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13. Urban River Zoning Regulations

38. United Nations has on 26 July, 2010
resolved unanimously to declare "right
to safe and clean drinking water and
sanitation as a human right". Healthy
rivers are essential for realization of the
said obligation by India as a Party to
the UN., Further, statutory mandate from
Section 3, 5 and 6 of the Environment
(Protection) Act, 1986 seeks to regulate
such activities that are found to be
incompatible with maintaining the health
of the river systems as dynamic and life
sustaining entities. It is thus proposed to
frame rules to regulate harmful activities
in and around the rivers.

Categorization of urban river stretches

Category | * Urbanized stretch shall
include stretches of rivers (including
their tributaries), with or without
embankments, in designated urban
areas where infrastructure facilities in
the form of roads, buildings (residential,
commercialLrecreational), temples, ghats
etc exist.

Category Il Peri urban stretch shall
include stretches of rivers (including their
tributaries) in suburban and rural areas,
with or without embankments, where
infrastructure development if any<*is

moderate and the land is primarily under
Ja\urgl vegetation, forestry, agriculture

grazing.
,7._\ 2\

&5

\!

A ive Flood Plain” is defined as High
-

Flood Line (HFL) which in entrenched /
embanked stretches of ariver stretch shall
be the available space (including the river
channel/s) in the valley of entrenched
stretch or between two embankments
or between existing roads on either side
along ariver acting as an embankment. In
other stretches of the river, HFL/ active
flood plain shall be the 100-year flood
line.

No Development and Construction Zone
(NDCZ): The competent authority shall
determine a NDCZ on either bank for
each river which shall not be less than the
“Active Flood Plain” of the river.

High & medium impact zones: The
competent authority shall identify and
designate suitable distance/s from the
NDCZ on either bank keeping local
topographical conditions in mind, to be
called as high impact and medium impact
zones. In plains, where river topography
is relatively flat, these distances shall not
be less than 1 and 3 Km respectively from
the NDCZ depending on the width of the
urban river.

Following public facilities shall not be
permitted in active flood plain/ NDCZ:

* Hospitals, nursing homes, and housing
likely to have occupants who may not
be sufficiently mobile to avoid injury or
death during a flood,

* Police =stations, fire stations, vehicle



-

and equipment storage facilities, and
emergency operations centers that are
needed for flood responsc activities
before, during, and after the flood,

* Structures or facilities that produce,
use, or store highly volatile, inflammable,
explosive, toxic, and/or water-reactive
materials,

* Public semi-public facilities like sewage
and water treatment plants (STP/ WTP):
power plants and stations; bus depot;
metro stations/ depot etc which form the
life line infrastructures for any city,

« Commercial extraction of ground water
by non-government / private agencies
shall not be permitt&d with in NDCZ in
any category of the river.

The Urban Local Body/ Urban

Development Authority shall act as per

the directions of Ministry of Environment

and Forests to designate the State

Environment Impact Assessment

Agency (SEIAA) or the State Pollution

Control Board (SPCB) to act as the

Competent Authority for implementation

of these regulations for environmental

conservation and preservation, including
water bodies, forests_and drains, parks,
playgrounds, burial and crematoria.

Uses/Activities permitted

Parks/Gardens, playgrounds, sports

facilities including stadium, swimming

pool(pf:?igl \Ce{neteries and crematoria
S I TN :

|t;teq under this category.

RIVER CENTRIC URBAN PLANNING G

area with FAR of 0.50 and G+1 structure

may be permitted for ancillary uses

required to support the main activity such

as eating joints/ restaurants, stalls, sheds -
for storage etc.

Uses/Activities permissible under
speclal clrcumstance by the Competent
Authorlity

i. Open air theatres, indoor recreational

uses, dwelling for watch and ward, sports
- .

clubs, water front tourism development

projects, libraries, milk booths,
Horticultural Producers’ Cooperative
Marketing and Processing Society

(HOPCOMS), public toilets.

ii. The ground coverage for such use
shall not exceed 5% of the total area with
required parking facility and shall not be
more than G+1 floor in any case.

UIDELINES | 27



14. Regulations for Eco-sensitive Zones
and Water Bodies

i. Restrictions imposed by the competent
authorities are to be maintained as buffers
for various eco sensitive zones such as
reserve forests/ protected forests etc.
Permissions in sensitive areas earmarked
on the land.use plan shall be considered
only by the planning aut’hority.

ii. The buffer for water bodies such as
lakes/ streams/ drains shall be governed
as per the NGT Orders. In case of
water bodies, a 75 meter buffer of No
Development.and Construction Zone is to
be maintained around the lake as per the
revenue record with exception of activities
associated with lakes. This buffer may be
taken into account for reservation of park
while sanctioning plans.

iii. Similarly storm water drains that
get discharged into the river may be
categorized into 3 types namely Primary,
Secondary and Tertiary. These drains may
have a buffer of 50, 35and 25 m (measured
from the edge of the drains) respectively
on either side. In case the buffer has not
been marked=due to cartographical error
for any of the above types of drains, then
based on the revenue records buffer and
the existing ground situation may be
considered by the Authority in all such
cases without referring the land use plan
while according approval for building/
development/ layout plan.

fion, any other notifications
ns. and applicable buffers
sued by the Competent

Authority from time to time for such eco-
sensitive areas shall become applicable.

v. In case of any amendment in the existing
regulations of the Competent Authority
resulting in reduction of the extent of
buffer, the land use of the adjoining
parcel of land will be the land use for such
exempted land parcels.

vi. Within the demarcated buffers for the
valley systems excluding the requirements
of buffer as per NGT judgment, the
following uses are allowed:

(a) Sewerage treatment plants and water
treatment plants

(b) Roads, pathways, formation of
drains, culverts, bridges etc which will
not obstruct the water course, run offs,
channels.

vii. If the river portion is a part of the
layout/ development plan, then that part
of the river zone could be taken into
account for reservation of parks and open
spaces both in development plan and in
sub-division regulations, as the case may
be.

viii. Any land falling within the river zone
for which permission was accorded by the
Authority or Government prior to the date
of notification, and then such permission
shall be valid irrespective of the land use
classification in the Development Plan or
Master Plan of the city concerned.
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ineresss in tho population. In 1888 ibe total whs 72,098, bat
by 1885 it had risen to 105,026, though it should b noted that
the Jatter figure includos the inhabitants of the oivil station and
cantonments as well as that of the city proper. By 1672 the
oumber bad risen to 148,603, while in 1881 the total wes 160,118
and ten years later is had inoreased to 175,246, At the consas
of 1001 the municipality and cantonments contained 172,082
inbabitants, the populazion of the farmer bofng 160,645 and of the
laster 12,487. The municipal population, of whom 76,588 were
fomales, comprised 106,311 Hindus, 48,121 Muslmans, 4,307
Cristians, 554 Jains and 252 others, Bikhs, Aryas and Parsis;
- * “hile in the eantonmonte thero wers 8,988 Hindas, 2,158 Musal-
thans and 1,906 othors, mainly Chritians, The average density
was 3,817 persons to tho squarc mile of the total area, that of the
munisipality boing 7,070 and of the oantonment 1,920: bat the
former ineludes & number of outlying villsges s woll as the
civil station. In the city proper there are no less than 38,761
to the square mile, whereas in the oivil station the rate drops .t
2878, %
The main line of the East Indian Railway and the braneh (Ocemza.
- from Jubbalpore units st Naini, on the south side of the Jumuns, Blostkas
: aod efter Allahabad by the great bridgs, from the nerthern end
of which the railway swecps round to the west to the Allabshad
station. Thare ib {s jained by the short branch leading from the
- fort, which will be crossed by ths metre-gaugs line of the Bengal
A snd North-Western Railway ss soon o4 the Daraganj bridge is
| ompleted. North of the fort branch runs the line of the Ouadh
and Rohilkhand Railway, which bends northwards near Kydganj
‘ and eontinues in that direction on a high embankment to Prayag
- and thence to the Curson bridge over the Ganges near the old
; powder msgasines. Over the latver bridge runs the provincial
7064 from Fyzabad which formerly crossed the river by the
, Phaphamaa bridge of boats, secess to the city from thé notth being
| - then rendered extremely diffioutt by the neceasidy of crossing s
' wido expanse of saud. The grand trunk road, joined ‘at Jhusi
; Uy the provincial road from Jaunpur, crosses the Gangea by a
bridge of boats, which is replaced during the rains by s ferry,
- From ‘the bridge hesd &b Darijan] it lesds through the foif-
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eantonment § Kydganj, whenos it s carried through the bears

of the city to the ritway loel eroming ot Sipabdargas] and b
open-eountry beyond. The only other main rosd leading b
Allshabad is thas :m:mmvuohmgmmgﬂ i
the railway bridge sod thense passes into the city to join the
graad trunk rosd. S or e 2
Allababed is a very straggling place, s osson

topographical description ie s matter of grest difficulty. There
are 1o less than three separate cantonments, tho ford, the porth
o old eantonment and the new asutoament $o (e wesd, the
distance from the castorn to the wossern extremity being nearly
sovea milee Tho civil atation comprises moet of the muinin%
ares vorth of the East Indian Railway, bat there are ove or twe
detached portions of the city, such aa Katra and Colonelganj to
the north, Daraganj to the east and Kydganj on the Jumna in
the sosth-sast. Thu city borders on that river for o short distance
in Kydgsnj, Madhoganj and Mutiganj, the farther west it
gradually recedes from” the bank, though tho intervening space
is lasgely takea wp by detached villages such as Daryabad and
Mirsapur, sitcated on the ‘esslen extremity of the series of
sandy revines which extend along the Jumna throughout pargana
Chail The furtbermost of thess hamlets is Karvla, st one time
occupied by a lasge distillery, bat now thp site of tho municipsl
waterworks. The city is for the most part sitoated on high
grouad; but parta of the Atersuia and Yahyapur mulallas
in the sauth are low, and iu 1875, as well as on other occasions,
bave suffered from insodstion by the Jumna foods, which over-
topped the benk at Balua-ghat, to the west of the railway bridge,
Kydgun) again, which derives ita namo from Gleneral Kyd, is
rather low, & it lies oo the southern edgo of the hroad streteh
of kacAlar which extends from the bigh Lank of the Gangos
esstwards (o the fort. This bigh bank keeps close to the actual
viver in the extreme north of the penizsala uear ths Curson bridge
sad tho very ancient tetople of Sheokuti Mabadeo, and ecotinnes
#o do #0 Lill the river has turnad ¢o Lhe sonth, It koops the same
direction, even when the streem recedes b0 tho east, and runs
pest Prayag station, the eastern extredmily of Co

fhe e elge of the Goveracoent House grouads the distrod
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high acliool and ot towards Matlgan).” The low haehhar 18
protested on the morth and esst by the grest embankmsat,
nid to have been bullt by Akbar, which rans from Praysg
statlon to Daragan) and thenos alung the Ganges Lo the fort add
tho high kankay ridge of tho Jumna bank. In 1876 ¢he exbank.
menb barst, with the reeult that tho whole of the low ground ws
submerged aud much damage dons o bulldings and property.
It s botwoon Daraganj snd the fort that tho groat Magh Mels
fo-hald evory year and on this occasion 8 large town springs up
for the accommodation of the priests, pilgrime and shopkespers
who flock to the assemblage. To the north of the embsnkment
is & long strip of alluvial land which is fisoded during the rains,
bab in tho cold weathor produoce magnificent rabi crops. ‘There
are 58 villages inoluded within munleipal and cantonmont limits,
oxolusivo of the 70 muhallas of the city proper, 12 in Kydgsof
‘and the vieinity, B in Daraganj and 7 in the Kates and Colonsl-

gan) eirclo.

Katra has grown up mo
mont of the elvil station snd cantonments. It forms s long
bazar lining » brosd, well-lighted street with a good svenue
of nim treos, botween the Muir Collego and the Cawnpore or
Cutohorry road. The latter joins the main road at the northern
extremity of the Lazar and thenco continues through the old
cantonment to the Curzon bridge. Thoname Katra is » contrace
Lion for Katra Jai Singh Siwai, named after the {amous Meharajs
of Jalpur, whose descondant is still the muafidar; and tho
bezar stavds [o the villages of Bakbtiari and Fatebpur Bichhua.
Colonolganj is the old sadr bazar aod in » mannor forms sn
castarly ocontinustion of Katra, ita main sfreet runoing from
the porth-cast bornor of the Alfred park, on the Thorohill road,
to Church road. Midway it is crossed by & road going east from
Katra, and on this is a famous Hindu temple, said to mark the
spot whers Rams and Bbarats were hospitably entertained by
the eage Bharadhwaj. Karanpur iss dutachod mukalla to the
north, while the others belonging to this circle aro sumo distance
away to the wegt, boyond the Phaphamaa rosd. One is Beli,
on the high bank of the Ganges, batwoen the Christian village and
tho new eivil hospital, thoname being derived from Mr, E. Bayley,

23

roly in conssquence af the dovelop- Esta
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& commisrioner of Allshabed; and the ofber 18 'Rojmrta
villiga opporite the civil comstery on the Buir rusd, which
runs due west from Katra.
The dotached block. knowa as Darsganj fs & largo and
. po?uloal quatter, said to derive its name from the unfortunste
prince Dara Shikoh. It is built on the grest embankment of
the Ganges, 8 sbhort distance north of the fort, and stretohes for
more than hali a mile muthwards frum the old temple of
Naghasu, which stands on & high bloff overlooking tho rivor.
The ariginal tomple was small, hut it was rebailt and enlargod
alout & century ago by tho Bhonala of Nagpuor. The whole of
Daraganj is well built and conxsts of sabstantial honses avi
many temples, the Dot krown being tho ancicnt shrine of +-
Madhoji. The quatter is the residenec «f nomerous Fagirs, and
thore sre largo houses belonging o the Niranjani and Nirmali
akharas ; while many of the Pragwals dnell hero for tho grestes
- part of the year. Tn this quartor arc a palico stativn, a dispen-
; gary and s post-office. ‘Tho cumponent muhallas are Raja Basn,
Beaki, Mobri, Mirsgalli and Daraganj. To the west is tho
* _Alopi Bagh, namod after a large garden which contains a famous
temple ef Alop Bhankari Debi, and beyond thia are the villages
- of Allshpur and Matiara, on the north side of tho grand trunk
’ road, which passcs through tho sontbern extremity of Darsganj.
Thore aro msny other gardens and grovoes in the neighbourbood,
one of the best known being tho Schbatia’ Bagh with its largo
‘tank; on the right hand slde of -the Lrond road from the fort &
“Colonelganj. . o '
kygsj  Leaving the Alopi Bagh the grand frank road continues |
in a scuth-weaterly diroction past Madhuapur and the Khalasi
Tines in Jalalpatsi to tho northern cxiremity of tho Kydganj
. ; and the tank of Raja Namal Rai, aftarwards erossing
tho fort braoch of the ratlway at Baralina, whenoe it leads.to
Sindhia’s temple and the Kotaparcha railway arch at tbe
entrance of tho main city. Tbere it is joined by the Lowther
- * yoad from Colunclganj and Government Houss, and aleo by . ‘
. a road which runs doe cast, past soversl temples ppnd gardens
into the popalons bub scmewhat equslid quatter of Kydganj.
Tn addition o this road, cn whish stands the Kydgwn], polics ,

——

e
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station, there are two others to the south. One traverses tho
“n“,. of.t;he quarter and passes under the railway into Mutiganj,
terminating at Tucker's bridge; whilo the other follows the
Jamna bank and leads from the fort to tho railway bridgo over
the river.
) The oity proper is divided into two main portions by the Matigsal
_ grand trunk road, which from Kotaparcha to the Kotwali is
known as Mirganj. The eastorn portion of the southern half is
ealled Mutiganj, from tho market named after Mr. R. Ahmuty,
the first collector of Allahabad. _A good road rune duc south
- from- Kotaparcha to tho Jumna bridge, leading past many tem-
ples and the extensive premiscs of the Jumna Mission, which
helongs to the American Presbyteriau Church. Then come two
- parallel roads to the west and beyond these is the importang
road from Mirganj to Balua-ghat on the Jumua, leading past
Tacker’s bridge and the Mutiganj police station to the fine
house belonging to the Maharaja of Bcnares, whenco a road runs
castwards by way of Katghar and the Mission premises to the
Jumna bridge. On the west sido of the Balua-ghat road are
Bahadurganj, Yohyapur and Miranpur, whilo further south
towards the river is the large suburb of Daryabad. Further
weat again a narrow roadway known as Ranimandi leads from
the Kotwali police station on the graud trunk rond southwards
to Atarsuis, a populous quartet which contains the business
houses of the principal city bankers; but from this point the
boundary of the city proper trends northwards, and there is &
wide expanse of broken ground dotted with poor villages between
- the city and the river bank. Theso suburbs comprise Mirpur,
Tulsipur, Rasulpur and Bbadiapur, and to tho north of these are
the munieipal slsughter-houses. Tho southern portion of the city
practically ends at the Karela Bagh road, which leads south to
the waterworks from the south-east corner of the Khusra Bagh,

past the Jarge enclosure known 88 the garden of Manohar Das,
beteen Ranimandi and this

- The only quarters of importance
road are Maqbulganj and Bakhshi Dazar. N
North of Mirganj lies a thickly populated block, consisting Northern |
'mainly of poor houscs, and near the road is the graceful tomb city, :
r of Stiah Abdul Jalil, & Noqwi Baiyid, who died in 1702, The :

»
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 18th January, 2019

.G.S.R. 37(E).~—~Whereas by notification of the Government of |
of Environment and Forests number S.0.19 (E), dated the 6" January,
as the Coastal Regulation Zone Notification, 2011), the Central Gove
coastal stretches as Coastal Regulation Zone (hereinafter referred to as the CRZ)

of Environment (Protection) Act, 1986 (29 0f 1986);
And Whereas, the Ministry of Environment, Forest and Climate Change has received
representations from various coastal States and Union territories, besides other stakeholders,
ion, 2011 related to

regarding certain provisions in the Coastal Regulation Zone Notificat
management and conservation of marine and coastal ecosystems, development in coastal areas,

eco-tourism, livelihood options and sustainable development of coastal communities etc.;

And Whereas, various State Goyernments and Union territory administrations and
stakeholders bave requested the Ministry of Environment, Forest and Climate Change to address
the concerns related to coastal environment and sustainable development with respect to the

Coastal Regulation Zone Notification, 2011;

And Whereas, the Ministry of Environment, Forest and Climate Change had constituted a
Committee under the Chairmanship of Dr. Shailesh Nayak to examine various issues and concerns
of coastal States and Union territories and various stakeholders, relating to the Coastal Regulation

the said Notification;

Zone Notification 2011 and to recommend appropriate changes in
And Whereas, the report submitted by Dr. Shailesh Nayak Committee has been examined in
held with various stakeholders in this regard;

the Ministry and consultations have been

And Whereas, a draft Coastal Regulation Zone Notification, 2018 was issued and hosted in
the v_vebsne of the Ministry of ﬁnwronment. Forest and Climate Change on the 18™ April, 2018
seeking comments and suggestions from all concerned;

And Whereas, objections and suggestions received in response to the above mentioned
draft Coastal Regulation Zone Notification, 2018 have been duly considered by the Central
Government;

Now, therefore in exercise of the powers conferred by sub-section (1 -
section (2) of section 3 of the Environment (Protection) Act,);986 (29 of 15(38)6?1?13'?:23 (V)rsc;fss?b
of the Coastal Regulation Zone Notification 2011, number S.0. 19(E), dated the 6 Jamf‘ae 2(s)1o1n
except as respects {hings done or omitted to be done before such supersession theryé tai
Government, with a view to conserve and protect the unique environment of coastal stretch car
marine areas. besides livelihood security to the fisher communities and other local com b o
the coastal areas and to promote sustainable development based on scientific principle Tal;(r"me? &
account the dangers of natural hazards, sea level rise due to global warming, do hgr tS, dlng into
Fhe coastal stretches of the country and the water area up to its territorial wat'er limit ixyi dgclares
islands of Andaman and Nicobar and Lakshadweep and the marine areas surr,oungilr‘ygmt%g:

islands, as Coastal Regulation Zone as under:-
() The land area from High Tide Line (hereinafter referred to as the HTL) to 500 meters on the

Jandward side along the sea front.

Explanation. - For the purposes of this notification, the HTL i

which the highest-water line reaches during the si:ring we."a‘ga::mu;recg?eedog Sl dudae
Centre for Sustainable anstal Management (NCSCM) in accordance with {hth?m.Nm"d
procedures and made available to vasious coastal States and Union territories et

() CRZ shall apply to the land area between HTL to 50 m i

( et .

is lessngn the landward side a!ong the tidal influenced waet: mm&?eﬁf bl plapad

bsceaa a - the distance upto which development along such tidal influenced water zt‘:,t;d 10.the
regulated shall be governed by the distance upto which the tidal effects are ex istoter

_ e shatl bo determined based on sainiy conceniraton of five pats per thor ,speﬁande'(':;g

ndia In the erstwhile Ministry
2011 (hereinafter referred to
mment declared certain
under section 3
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(iif)

(iv) The water and the b

2.0

and marine waters,

2.1
2.1.1
(a)

(b)

212

which tidal effects are

measured during the driest period of the year and distance up 10
in the Coastal Zone

experienced shall be clearly identified and demarcated accordingly
Management Plan (hereinafter referred to as the CZMP):,

Proyiged that‘the CRZ limit of 50 meters or width of the cree
subjéct to revision and final approval of the respective CZMPs as pe

with QUe consultative process, public hearing elc. and environme
therein, and till such time the CZMP to this notification is approved, the

width of the creek whichever is less, shall continue to apply.
Explanation.- For the purposes of this sub-paragraph the expression “tidal influenced water
bodies” means the water bodies influenced by tidal effects from sea in the bays, estuaries,
rivers, creeks, backwaters, lagoons, ponds that are connected to the sea.
The ‘“intertidal zone™ means Jand area between the HTL and the Low Tide Line (hereinafter
referrad to as the LTL).
ed area between the LTL to the territorial water limit (12 Nm) in case of
sea and the water and the bed area between LTL at the bank to the LTL on the opposite

side of the bank, of tidal influenced water bodies.

Classification of CRZ. - For the purpose of conservi
the CRZ area shall be classified as follows, namely: -

Jly most critical and are further classified as under:

Kk whichever is less, shall be
r this notification, framed
ntal safeguards enlisted
limit of 100 meters or

ng and protecting the coastal areas

CRZ-l areas are environmental

CRZ- A:
CRZ-l A shall constitute the following ecologically sensitive areas (ESAs) and the geo-
morphological features which play a role in maintaining the integrity of the coast viz.:

(i) Mangroves (in case mangrove area is more than 1000 square meters, a buffer of 50
meters along the mangroves shall be provided and such area shall also constitute CRZ—}

A);
(i) Corals and coral reefs; .
(W) Sand dunes;
(V) Biologically active mudflats;
(v) National parks, marine parks, sanctuaries, reserve forests, wildlife habitats and other

protected areas under the provisions of Wild Life (Protection) Act, 1972 (53 of
Forest (Conservation) Act, 1980 (69 of 1980) or Environment (Protection) (Act. 19;27;2)9

of 1986). including Biosphere Reserves;

(vi) Salt marshes:
(i) Turtle nesting grounds;
{viii) Horse shoe crabs’ habitats;
(ix) Sea grass beds;
(x) Nesting grounds of buds;
(xi) Areas or structures of archaeological importance and heritage sites.
A detailed environment managemen

(ermitories for such ecologically s bl Rpiigeek Bodnspus el by

the National Centre for Sustainable Coastal Management (NCSCM j
guidetnes as contained in Annexure-| to this notification and( lntegratl.d(\:m,"t?m g;f:: o

CRZA B:
The intertidal zone i.e. the area between Low Tide Line and High Tide Line shall constitute

the CRZ-1 B.
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2.2 CRz-II:
CRZ-Il shall constitute the developed land areas up to or close to the shoreline, within the existing
pstantially built-up

wl:,? icipal limits or in other existing legally designated urban areas, which are su

% 2 valio of built-up plots to that of total plots being more than 50 per cent and have been
provided with drainage and approach roads and other infrastructural facilities, such as water supply,
sewerage mains, etc. .

23 CRzZl:

Land areas that are relatively undisturbed (viz. rural areas, etc.)
CRZ-Il, shall constitute CRZ-Ill, and CRZ-1Il shall be further classified int

2.3.1 CRz-lll A:

Such densely populated CRZ-ll areas, where the population density is more than 2161 per square
kilometre as per 2011 census base, shall be designated as CRZ-Il A and in CRZ-lII A, area up to
50 meters from the HTL on the landward side shall be earmarked as the ‘No Development Zone
(ND2)', provided the CZMP as per this notification, framed with due consultative process, have been
approved, failing which, a NDZ of 200 meters shall continue to apply.

2.3.2 CRZ-ll B:
All other CRZ-IIl areas with population density of less than 2161 per square kilometre, as per 2011
census base, shall be designated as CRZ-IIl B and in CRZ-IIl B, the area up to 200 meters from the
HTL on the landward sidé shall be earmarked as the ‘No Development Zone (NDZ)'.

2.3.3: -
Land area up to 50 meters from the HTL, or width of the creek whichever is less, along the tidal

influenced water bodies in the CRZ lIl, shall also be earmarked as the NDZ in CRZ .
Note: The NDZ shall not be applicable in the areas falling within notified Port limits.

2.4 CRZ-IV:
The CRZ- IV shall constitute the w

2.4.1 CRZ-IVA:
The water area and the sea bed area between the Low Ti
seaward side shall constitute CRZ-IV A.

2.4.2 CRZ-IVB:
CRZ-IV B areas shall include the water are
influenced water body to the LTL on the op|
water body at the sea up.10 the influence of tide,
the driest season of the year.
3.0 :\r:as egequlrlngdspe;:lal consideration in the CRZ.- Following coastal areas shall be
accorded spetial consideration for the purpose of protecting the critical coa i
difficulties faced by local communities: - Stal e At
34 Critically Vulnerable Coastal Areas (CVCA):
Sundarban region of West Bengal and other ecologically sensitive areas identi
2 i tifi
Environment (Protection) Act, 1986 such as Gulf of Khambat and Gulf of Kutclh:(ijnaétr' :(rje:’tr
Malvan, Achra-Ratnagiri in Maharashtra, Karwar and Coondapur in Karnataka Vemban‘ad ir;
Kerala, Gulf of Mannar in Tamil Nadu, Bhaitarkanika in Odisha, Coringa, East Godavari and
Krishna in Apdhra F_’radesh shall be treated as Critical Vulnerable Coastal Areas (CVCA) and
managed with the involvement of coastal communities including fisher folk who depend 3
coastal resources for their sustainable livelihood. Sl

3.2  CRZ forinland Backwater islands and islands along the mainland coast.
3.3 /C_Fjg falling within municipal limits of Greater Mumbai.

and those which do not fall under
o following categories: -

ater area and shall be further classified as under:-

de Line up to twelve nautical miles on the

aand the bed area between LTL at the bank of the tidal
posite .Slde of.tr)e bank, extending from the mouth of the
i.e., salinity of five parts per thousand (ppt) during
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tivities shall be prohibited, in general, within
od aclivities in specific

graph 5:-

?h Prohibited activitles within CRZ.- The following ac
ce entire CRZ and exceptions to these and other permissible and regulat
RZ categories viz. CRZ-, Il Ill and IV, shall be governed by the provisions of para

(i) Setting up of new industries and expansion of existing industries, operations or processes.

(ii) Manufacture or handling of oil, storage or disposal of hazardous substances as specified In
the nofification of the Ministry of Environment, Forest and Climate Change number
G.S.R.395 (E), dated the 4" April, 2016.

(i)  Setting up of new fish processing units.

(iv)  Land reclamation, bunding or disturbing the natural cou
activities permissible under this notification and executed
competent authority.

(v) Discharge of untreated waste and
setilements.

(v  Dumping of city or town wastes including construction debris, industrial solid wastes,
for the purpose of land filling.

(viiy  Port and harbourprojects in high eroding stretches of the coast.

(viii)  Mining of sand, rocks and other sub-strata materials.

(ix) Dressing or altering of active sand dunes.
(x) In order to safeguard the aquatic system and marine life, disposal of plastic into the coastal
waters shall be prohibited and adequate measures for management and disposal of plastic

materials shall be undertaken in the CRZ.

(xij)  Drawal of ground water.
5. Regulation of permissible activities In CRZ:

5.1 CRZ-l:

5.1.1. CRZ-A:

These areas are ecologically most sensitive and generally no activities shall be permitted to be

carried out in the CRZ- A area, with following exceplions:-

(i) Eco-tourism activities such as mangrove walks, tree huts, nature trails, etc., in identified
stretches areas subject to such eco-tourism plan featuring in the approved CZMP as per this
notification, framed with due consultative process, public hearing, etc. and further subject to
environmental safeguards and precautions related to the Ecologically Sensitive Areas, as

enlisted in the CZMP,

(i)  In the m'angrl;)ve buffer, only such activities shall be permitted like laying of pipelines
transmission lines, conveyance systems or mechanisms and constructio '
elc. that are required for public utilities. T1:0E A N S,

(i)  Construction of roads and roads on stilts, by way of reclamation In -
perrpitted only in exceptional cases for defencey. strategic purposecs;Raﬁu'i agggﬁé surﬁi'tl' s
subject to a detailed marine or terrestrial or both envionment impact assessment tolis'
recqmmended by the Coastal Zone Management Authority and approved by the Mln,lst ef
Environment, Forest and Climate Change; and in case construction of such roads ary i
through mangrove areas or is likely to damage the mangroves, a minimum three tln?e sigs
mangrove area affected or deslroyed or cut during the construction process shall b i
up for compensalory plantation of mangroves. .

5.1.2 CRZ-I B - The inter tidal areas:
Activities shall be regulated or permissible in the CRZ-I B areas as under:-
() -ta’r\\d’\regl\amation, bunding, etc. shall_be permitted only for activities such as,-

rse of seawater except for the
with prior permission from the

effluents from industries, cilies or towns and other human

fly ash
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(i)

(iii)
(iv)

v

(vi)
(vii)
(vii)

(ix)
(x)
(i)

(xii)

/Lhu\to ic Mineral
* "
g

(a) foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bridges. hover

ports for coast guard, sea links, etc;
(b) projects for defence, strategic and security purposes:

(c) road on stilts, provided that such roads shall not
development on the landward side of such roads, till the existing

Provided that the use of reclaimed land may be

mass ‘rapid or multimodal transit system, cons
associated public utilities and infrastructure to operate such transit or transport system

inclt_:ding those for electrical or electronic signaling system, transit stopover of permitted
designs; except for any industrial operation, repair or maintenance;

(d) measures for control of erosion;
(e) maintenance and clearing of waterways, channels, ports and hover ports for coast guard;
vent sand bars, installation of tidal regulators, laying of storm water drains
for prevention of salinity ingress and freshwater recharge.

Activities related to waterfront or directly needing foreshcre facilities such as ports and

harbours, jetties, quays, wharves, erosion control measures, breakwaters, pipelines,

lighthouses, navigational safety facilities, coastal police stations, Indian coast guard stations

and the like.

Power by non-conventional energy so
Transfer of hazardous substances from ships to
versa.

be authorised for permitting
High Tide Line:

permitted only for public utilities such as
truction and installation of all necessary

(f) measures to pre
or for structure

urces and associated facilities.
Ports, terminals and refineries and vice

Facilities for recelpt\and storage of petroleum products and liquefied natural gas as specified
in Annexure-1l to this notification, subject to implementation of safety regulations including
te in the Ministry of Petroleum and

guidelines issued by the Oil Industry Salety Directora
ssued by the Ministry of Environment, Forest and Climate

Natural Gas and guidelines i
facilities are for receipt and storage of fertilizers and raw

Change, provided that such
materials required for fertilizers, like ammonia, phosphoric acid, sulphur, sulphuric acid, nitric

acid, etc.

Storage of no

Hatchery and natural fish drying.

Existing fish processing units may utilise 25% additional plinth area for modernisation

purposes (only for additional equipment and pollution control measures) subject to the

following:-

(a) Floor Space Index of such reconstruction not exceeding the permissible Floor Space
Index as per prevalent town and country planning regulations;

(b) additional plinth area is constructed only to the landward side.
(c) approval of the goncerned State Pollution Control Board or Pollution Control Committee.

Treatment facilities for waste and effluents and conveyance of treated effluents.

Storm water drains.
Projects classified as strategic, defence related projects and projects of
Atomic Energy, Government of India. pro} o the: Depattment of
Manual mining of atomic mineral(s) notified under Part-B of the First Sched i

: ule
and Mmgrals _(Development anq Regulation) Act, 1957)(67 of 1957) occurring ;Z t::c:\,ﬁ?:r:g
association with one or other minerals in the intertidal zone by such agencies as authorised
by the Department o! Atomic Energy, Government of India as per mining plan approved b
| Directorate for Exploration and Research: $

n-hazardous cargo i.e. edible oll, fertilizers and food grains in notified Ports.
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(xIii)

(xlv)

(xv)
(xvi)

(xvii)
(xvii)
5.2
(i)

(i)

(ii)

(iv)

S;?vldgd that the manual mining oporations shall bo carried out only by doploying persons
ng baskets and hand spados for collaction of ore or minoral within the Intertidal zone and
as per approved mining plan, without deploying or using drilling and blasting or Heavy Earth
Moving Machinery In the Intertidal zone.

Exploralion and exiraction of oll and natural gas and all associa
thoreto;
Foreshore requlring facilities for transport of raw materials, facilities for intake of cooling
wator, Intake water for desalination plants, elc, and outfall for discharge of treated
wastewater or cogling water from thermal power plants in conformity with the environmental
standards notified by Ministry of Environment, Forest and Climate Change and relevant
directions of Central Pollution Control Board (CPCB) or State Pollution Control Board

(SPCB) or Pollution Control Committee (PCC), as the case may be.

Pipelines, conveying systems including transmission lines.

Weather radar for monitoring of cyclones prediction, ocean observation platforms, movement
and associated activities.

Salt harvesting and assoclated facilities.

ted activities and facilities

Desalination plants and associated facilities.
CRz-ll:
Activities as permitted in CRZ-1 B, shall also be permissible in CRZ-Il, in so far as applicable.

Construction of buildings for residential purposes, schools, hospitals, institutions, offices,
public places, etc. shall be permitted only on the landward side of the existing road, or on the

landward side of existing authorised fixed structures:
Provided that no permission for construction of buildings shall be given on landward side of
any new roads which are constructed on the seaward side of an existing road.

Buildings permitted as in (i) above, shall be subject to the local town and country planning
regulations as applicable from time to time, and the norms for the Floor Space Index (FSI) or
Floor Area Ratio (FAR) prevailing as on the date of this Notification, and in the event that
there is a need for amendment of the FSI after the date of publication of this notification in
the official Gazette, the Urban Local Body or State Government or Union territory
Administration shall approach the Ministry of Environment, Forest and Climate Change
through the concerned Stale Coastal Zone Management Authority (SCZMA) or Union
Territory Coastal Zone Management Authority, as the case may be and the SCZMA shall
forward the proposal to the National Coastal Zone Management Authority (NCZMA) with its
views In the matter, and the NCZMA shall thereafter examine various aspects like availability
of public amenities, environmental protection measures, etc., and take a suitable decision on
the proposal and it shall be the responsibility of the concerned Town Planning Authority to
ensure that the Solid Wastes are handled as per respective Solid Waste Management Rules
and no untreated sewage is discharged on to the coast or coastal walers.

Reconstruction of authorised buildings shall be permitted, without ch

use, subject to the local town and country planning regulations as apaprl‘i%:bilr; Kf)rr:riemnl:qg
time, and the norms for the Floor Space Index or Floor Area Ratlo, prevailing as on the dat

of publication of this notification In the official Gazette and in the event that there is a ne g
for amendment of the FSI after the sald date of this notification, the Urban Local Bod .

State Government or Unlon territory Administration shall approach the Minist 4 o;
Environment, Forest and Climate Change through the concerned State Coastalz .
Management Authority (SCZMA) or Union Territory Coastal Zone Management Authorit e
the case may be and the CZMA shall forward the proposal to the National Coastal % o
Management Authority (NCZMA) with its views in the matter, and the NCZMA sg:ﬁ

-—therealter examine varlous aspects like avallability Qf public amenitles, environmental

'&'\‘pr ction mea i isi
O >--Protecty sures etc,. and take a suitable decision on the proposal and it shall be
;7 TBility of the concerned Town Planning Authority to ensure that the Solid Wastes g::
; g »
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